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ಕನ ಡ  ಸಮಗ  ಅ  ( ಪ ) ಯಕ, 2024 

(2024gÀ «zsÁ£À¸À¨sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-1) 
 

ಕನ ಡ  ಸಮಗ  ಅ  ಅ ಯಮ, 2022  ಪ  ಡ  ಒಂ  

ಯಕ. 

ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಕನ ಡ  ಸಮಗ  ಅ  

ಅ ಯಮ, 2022  (2023ರ ಕ ಟಕ ಅ ಯಮ  13)  ಪ   

ಕ ದ ಂದ; 

ಇ  ರತ ಗಣ ಜ ದ ಎಪ ೖದ  ವಷ ದ  ಕ ಟಕ ಜ  ನ ಡಲ ಂದ ಈ 

ಂ  ಅ ಯ ತ ಗ :- 

1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕನ ಡ  ಸಮಗ  

ಅ  ( ಪ ) ಅ ಯಮ, 2024 ಎಂ  ಕ ಯತಕ . 

(2) ಇ  ಜ  ಸ ರ  ಸ  ಜ ಪತ ದ  ಅ ಚ ಯ ಲಕ 

ಪ ಸಬ ಥ ಂಕ  ಬರತಕ . 

2. 7  ಪ ಕರಣದ ಪ .- ಕನ ಡ  ಸಮಗ  ಅ  ಅ ಯಮ, 2022  

(2023ರ ಕ ಟಕ ಅ ಯಮ  13)ರ (ಇದರ  ಇ ಂ  ಲ ಅ ಯಮ ಂ  

ಉ ೕ ಸ ) 7  ಪ ಕರಣದ, (2)  ಉಪಪ ಕರಣದ ವ  (ಎ) ಡದ (vii)   

ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ ,  ಎಂದ :- 

“(vii) ಶಕ , ಕನ ಡ ಮ  ಸ ೃ  ಶ ಲಯ – ಸದಸ  

(vii-ಎ) ಯ ದ , ಕನ ಡ ಅ  ರ, ಇವ  ಸ ಯ ಲಕ ರತಕ .”  

 3. 17  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 17  ಪ ಕರಣದ ನ (6)  

ಉಪಪ ಕರಣದ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 
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“(6) ಸ ರ ಅಥ  ಸ ೕಯ ರಗ ಂದ ಅ ಮ  ಮ  ಂ  

ಯ ವ ವ ಜ ,  ಮ  ವ ವ ರ ಉದ ಮಗ , ಟ ಗ , ಸ ೕಚ  

ಂದ ಗ , ಆಸ ಗ , ಪ ೕ ಲಯಗ , ಮ ೕ ಜ  ಂದ ಗ  ಮ  ೕ ಗ  

ಂ ದ ಗ  ತಮ  ಮಫಲಕಗಳ  ಕನ ಡ ಯ  60% ರ  ಪ ದ ಸ  ಮ  

ಕನ ಡ  ಮಫಲಕದ ಗದ  ಪ ದ ತ  ಎಂ ದ  

ಖ ತಪ ಳತಕ .” 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  

 

ಜ  ಮಟ ದ ಸ  ಶಕ , ಕನ ಡ ಮ  ಸ ೃ  ಶ ಲಯ 

ಇವರ  ಸದಸ ರ  ಮ  ಯ ದ , ಕನ ಡ ಅ  ರ  ಇವರ  

ಲಕರ   ಸ     ಜ   ಮ  ವ ವ ರ ಉದ ಮಗ , ಟ

ಗ , ಸ ೕಚ  ಂದ ಗ , ಆಸ ಗ , ಪ ೕ ಲಯಗ , ಮ ೕ ಜ  

ಂದ ಗ  ಮ  ೕ ಗ  ಂ ದ ಗ  ತಮ  ಮಫಲಕಗಳ  ಕನ ಡ 

ಯ  60% ರ  ಪ ದ ಸ ದ   ಮ  ಕನ ಡ  ಮಫಲಕದ 

ಗದ  ಪ ದ ತ ದ  ಖ ತಪ ದ  ಉಪ ಧ ಕ ಸ  

ಕನ ಡ  ಸಮಗ  ಅ  ಅ ಯಮ, 2022 (2023ರ ಕ ಟಕ ಅ ಯಮ 13)  

ಪ   ಅವಶ ಕ ಂ  ಪ ಗ ಸ .  

ಆದ ಂದ ಈ ಯಕ.  

 

 

 

 

. 
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ಆ ಕ ಪನ ಪತ  

 

ಪ ತ ಸ ತ ಕ ಕ ಮ   ನ ಚ ವ  ಒಳ ಂ ಲ . 

 

 

   

ಗಡ  ಗಪ  ವ  
ಂ ದ ವಗ ಗಳ ಕ ಣ  

ಕನ ಡ ಮ  ಸ ೃ  ಗ  
 

 
 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅ ಧ 

ಕನ ಡ  ಸಮಗ  ಅ  ಅ ಯಮ, 2022  

(2023ರ ಕ ಟಕ ಅ ಯಮ 13)ರ ಉದ ೃತ ಗ 

XX                 XX                XX 
 

 7. ಅ ತ ಯ ಅ ನ  ಯ ವ ವ .- (1) ಸ ಲಯದ ಪ ಂ  

ಇ ಯ ಅ ೕನದ  ಬ ವ ಮ  ಆಡ ತ ಕ ತ ಣದ ವ ಅ ಗ   ಜ  

ಸ ರದ ಪ ಂ  ಕ  ಈ ಅ ಯಮದ ಉಪ ಧಗಳ ಪ ಮ  ಅ ನ  

 ಕನ ಡ ಬಳ  ವ ಜ ಕ ಪಕ  ಮ  ವ ಜ ಕ ಸ  ವ 

ತನ  ಯ ೕ ಗಳ  ಕ  ಉಪ ಧಗಳ  ಕ ಸತಕ .  

 (2) ಈ ಳ ಡ ಸ ಗ  ಜ ದ   ರಗ  ಯ ವ ಸತಕ  ಎಂದ :- 

(ಎ) ಜ  ಮಟ ದ ಸ .- ಈ ಳ ಡವರ  ಒಳ ಂಡ ಒಂ  ಜ ಮಟ ದ ಸ  

ಇರತಕ :- 

 
(i) ಸ ವ , ಕನ ಡ ಮ  ಸ ೃ  ಇ    - ಅಧ  
(ii) ಸ ರದ ಖ  ಯ ದ       - ಉ ಧ  
(iii) ಅಧ , ಕನ ಡ ಅ  ರ         - ಸದಸ  
(iv) ಸ ರದ ಅಪರ ಖ  ಯ ದ , ಬ ಂ  ಮ  

ಆಡ ತ ರ  ಇ . 
- ಸದಸ  

(v) ಸ ರದ ಅಪರ ಖ  ಯ ದ ,        ಜ  ಮ  
ಗಳ ಇ . 

- ಸದಸ  

(vi) ಸ ರದ ಯ ದ , ಕನ ಡ ಮ  ಸ ೃ  ಇ .               - ಸದಸ  ಮ  
(vii) ಶಕ , ಕನ ಡ ಮ  ಸ ೃ  ಶ ಲಯ - ಲಕ  
(viii) ಜ  ಕನ ಡ ತ  ಪ ಷ ನ ಪ  - ಆ ತ  

 
ಪ , ಅಧ ರ ಜ ಯ  ಉ ಧ  ಜ ಮಟ ದ ಸ ಯ ಸ ಯ ಅಧ ಯ  

ವ ಸತಕ .  

( )  ಮಟ ದ ಸ : ಗಳ ಅಧ ಯ  ಒಂ   ಮಟ ದ ಸ  

ಇರತಕ  ಮ  ಈ ಳ ಡವ  ಅದರ ಸದಸ ರತಕ ,- 

(i) ಖ  ಯ ಹಕ ಅ ,  ಯ ; 

(ii) ಮ ನಗರ  ಇ ವ ಗಳ  ಮ ನಗರ ಯ ಆ ಕ . ಮ ನಗರ 

 ಇಲದ ಇತರ ಗಳ  ನಗರಸ ಯ ಆ ಕ  ಅಥ  ದ ರ, 

;  

(iii) ಯ ವ ಜ ಕ ಣ ಇ ಯ ಉಪ ಶಕ ; 

(iv) ಪ  ಯ ಜ  ಮ   ಇ ಯ  ಶಕ ; 

(v)  ನಗ  ೕಶದ ೕಜ  ಶಕ ; 

(vi) ಸ ಯಕ ಶಕ , ಕನ ಡ ಮ  ಸ ೃ  ಶ ಲಯ ಇವ  ಲಕ  - 

ಸದಸ  ಯ ದ ರತಕ . 
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( )  ಮಟ ದ ಸ .- ಈ ಳ ಡವರ  ಒಳ ಂ ವ ಒಂ   ಮಟ ದ 

ಸ  ಇರತಕ ,-  
 (i) ಉಪ                                             –   ಅಧ ; 

  (ii)  ಯ ಯ ಯ ಹಕ  
            ಅ                                                              –  ಸದಸ ; 

(iii) ನ ತಹ ೕ ರ                                  –  ಲಕ . 
(iv)   ೕತ                             –  ಸದಸ ; 
(v) ನಗರ ಸ , ರಸ  ಅಥ  ಪಟ ಣ  
     ಯ ಯ ಆ ಕ ಅಥ   

                                                         – ಸದಸ ; 
(vi) ನ ವ ಯ  ಅ                 

            ಅ ಗ                                                       –  ಸದಸ ;                                         

 

XX                 XX                XX 

 17. ಕನ ಡ ಯ ಪಕ ಬಳ  ಮ  ಪ ರ  ಳ ದ ನ  ಕ ಮಗ .- 

(1) ಜ  ಸ ರದ ಇ ಗ , ಉದ ಮಗ  ಅಥ  ಯತ  ಗ , ಸಹ ರ ಮ  ವ ಜ ಕ 

ಉದ ಮಗ , ಕ ಗ , ಂ ಗ , ಇತರ ಹಣ  ಗ , ಸ  ಗ , ಮ  

ಶ ಲಯಗಳ ಫಲಕಗಳ ವ ಸ ಗ , ಮ  ಸದ  ಗಳ  ಯ ವ ವ 

ಅ ಗಳ ಸ  ಮ  ಪದ ಮಗಳ  ವ ಫಲಕಗ  ಪ ಖ  ಕನ ಡದ  ಇರತಕ . 

  (2) ರ ಗ  ಮ  ಬ ವ  ಪ ಶಗಳ ಸ ಗ   ಜ ದ ಧ ಸ  ಇ ಗಳ 

ಮ  ಸ ೕಯ ರಗಳ ರ ಯ  ಕ ವ ಫಲಕಗಳ  ಪ ದ ಸ ವ 

ವರಗ  ಪ ಖ  ಕನ ಡದ  ಇರತಕ . 

 (3) ಕ ಟಕದ  ಸ ರ ಅಥ  ಸ ೕಯ ರ ಪ ಕಟ  ರ ದ ಎ  ಂಡ  

ಅ ಚ ಗ , ೕ ಗ , ಅ  ನ ಗ , ಟ  ನ ಗ , ಪ ಣ ಪತ ಗ  ಮ  

ಅ ಚ ಗ  ಪ ಖ  ಕನ ಡದ  ಇರತಕ .  

 (4) ಸ ರ, ಸ ೕಯ ರ, ಅ ತ ಅಥ  ಅ ನರ ತ ಗ  ನ ವ 

ಯ ಕ ಮಗಳ ತ ಕರಪತ , ನ , , ಎ  ಪ ದಶ ನ ಫಲಕ, ಗ , ೕ ೕ ಗ  

ಇ ಗ  ಪ ಖ  ಕನ ಡದ  ಇರತಕ .  

 (5) ಸ ರ  ಂ ತಹ ಅಥ  ಸ ರ ಅಥ  ತ ಗ  ಅಥ  ಸ ೕಯ 

ರಗ ಂದ  ೕ ಯ ಪ ಫಲ, ಅ ನ,  ಪ  ಅ ನ ವ 

 ೕಜ  ದ ಫಲಕಗ , ೕ ಗ , ರ ೕ ಗ , ಗ , ೕ ೕ ಗ  

ಇ ಗ  ಪ ಖ  ಕನ ಡದ  ಇರತಕ .  

 (6) ಸ ರದ ಅಥ  ಸ ೕಯ ರಗಳ ಅ ೕದ  ಮ  ಂ  

ಯ ವ ವ ಜ ,  ಮ  ರ , ಸಗ , ಸ ೕಚ  ಂದ ಗ , 

ಆಸ ಗ , ಪ ೕ ಲಯಗ , ಮ ೕ ಜ  ಂದ ಗ  ಮ  ೕ  ಂ ದ ಗಳ ಸರ  

ಪ ದ ವ ಫಲಕಗಳ ನ ಅಧ  ಗ  ಕನ ಡದ  ಇರತಕ  ಮ  ಳ ನ ಅಧ  ಗ   

 ಯ  ಇರಬ .   

 (7) ಧ ದ  ಮ  ಜ ಳ  ತ ದ ಮ  ಟ ವ ಎ   ಮ  

ಇತರ ಹಕ ಉತ ನ ಗಳ ಸ  ಮ  ಅ ಗಳ ಬಳ ಯ ದ ಶನಗ  ದ  ಇದ  

 ಇತರ ಯ  ಕನ ಡದ  ಇರತಕ .  
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 (8) ಜ ದ  ವ ಜ ಕರ  ಪ ಕ ಸ ದ ೕ  ಮ  ಚ ಗಳ  

ಪ ದ ವ ಎ  ಫಲಕಗಳ  ಷಯಗಳ ಗ ತ ಕ  ಪ ಣ  ಕನ ಡ ಯ ರತಕ . 

ೕ ಗಳ ವ ೕ ಕರಣ ಮ  ಕನ ಡದ  ಪ ದ ಸ ದ ೕ  ಷಯಗಳ ಕ  

ಪ ಣ  ಜ  ಸ ರ ಂದ ಯ ಸ  ಇರತಕ . 

 (9) ಜ ಳ ನ 100 ಂತ  ನ ಉ ೕ ಗಳ  ಂ ವ ಜ  ಮ  ಂದ 

ಸ ರದ ಒ ತನದ ಪ ಂ   , ವ ಜ ಕ ವಲಯ ಉದ ಮ, ಂ  ಮ  ಸ  

ಗ ,- 

 (ಎ) ಯ ನ ತ ದ ಯ  ಅಥ  ಪ ಯ ಗಳ  ಯ ಸಬ ಥ ಇತ  

ಪ ಯ ಗಳ ವ ಹ ಯ  ಕನ ಡ ಯ ಬಳ ಯ ಉ ೕಶ  ಕನ ಡ ನವ  ಂ ವ 

ಯ ಯ ಉ ೕ ಯ ತ ದ  ’ಕನ ಡ ೕಶ’ವ  ಸತಕ . 

 ( ) ಕನ ಡ  ತ ಡ  ರ ವ ಉ ೕ ಗ  ವ ವ ಕ ಕನ ಡ  

ಪ ಚ ಸ  “ಕನ ಡ ಕ  ಘಟಕ” ( ಥ ಕ ಕನ ಡ ೕಧ  ಘಟಕ) ವ  ಸತಕ . ಇದ  

ಅಂಥ ಗಳ ೕ ಯ  ಅವರ ಖ ನ  ಸ ರ  ಅಗತ  ೕಧಕ ಬ ಂ  ಮ  ಕ  

ಮ ಯ  ಒದ ಸತಕ . 

 (10) ಕ ಟಕ ಜ ಳ ನ ಂ ಗಳ  ಮ  ಇತರ ಹಣ  ಗಳ  

ಉ ೕ ವ ಪ ಬ  ವ  ವ ಜ ಕ ಂ ನ ತನ  ಎ  ಪಕ   ಪತ  

ವ ವ ರದ  ಸಹ ಕನ ಡ ಯ  ಬಳಸತಕ . 

XX                 XX                XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

 

THE KANNADA LANGUAGE COMPREHENSIVE DEVELOPMENT 
(AMENDMENT) BILL, 2024 

(LA Bill No. 1 of 2024) 
 

A Bill to amend the Kannada Language Comprehensive Development Act, 

2022 (Karnataka Act 13 of 2023). 

Whereas it is expedient to amend the Kannada Language Comprehensive 

Development Act, 2022 (Karnataka Act 13 of 2023), for the purposes hereinafter 

appearing; 

Be it enacted by the Karnataka State Legislature in the seventy fifth  year of 

the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the 

Kannada Language Comprehensive Development (Amendment) Act, 2024. 

(2) It shall come into force on such date as the State Government may by 

notification in the Official Gazette appoint.  

2. Amendment of section 7.- In the Kannada Language Comprehensive 

Development Act, 2022  (Karnataka Act 13 of 2023), (herein after referred to as 

the Principal Act) in section 7, in sub-section (2),  in   clause (a), for item (vii), 

the following shall be substituted , namely:- 

"(vii) The Director, Directorate of Kannada and Culture - Member  

   (vii-a) The Secretary, Kannada Development Authority shall be 

the convener of the Committee."   

 3. Amendment of  section 17.- In section 17 of the Principal Act, for  

sub-section (6), the following shall be substituted , namely:- 
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“(6) The name boards of Commercial, Industrial and Business Undertakings, 

Trusts, Counseling Centre’s, Hospitals, Laboratories, Amusement Centers and 

Hotels etc., functioning with the approval and sanction of the Government or Local 

Authorities, shall ensure that their name board displays 60% in Kannada  language 

and Kannada shall be displayed in the upper half of the name board”. 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered  necessary to amend Kannada Bhasha Samagra Abhivruddhi  

Adhiniyama, 2022 (2023 ra Karnataka Adhiniyama  13) to appoint the Director, 

Directorate of Kannada and Culture as the  Member and the Secretary, Kannada 

Development Authority to be the convener of the State Level Committee and   to 

make a provision that the name boards of Commercial, Industrial and Business 

Undertakings, Trusts, Counseling Centre’s, Hospitals, Laboratories, Amusement 

Centers and Hotels etc., functioning with the approval and sanction of the 

Government or Local Authorities, shall ensure that their name board displays 60% 

in Kannada  language and Kannada shall be displayed in the upper half of the 

name board. 

Hence the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 

TANGADAGI SANGAPPA SHIVARAJ 
Minister for Backward Classes Welfare 

and Kannada and culture 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
 

EXTRACT FROM THE KANNADA LANGUAGE COMPREHENSIVE DEVELPMENT 
ACT, 2022 (KARNATAKA ACT 13 OF 2023) 

 

XXX    XXX    XXX 

 

7. Enforcement mechanism for implementing official language.- (1) Every office 
of the State Government, including officers subordinate and under administrative control of 
each Department of Secretariat, shall make suitable provisions in its policies pertaining to 
public interface and public interest for use of Kannada for effective implementation of the 
provisions of this Act.  

(2) The following Committees shall function as enforcement authorities in the State 
namely:-  

(a) State Level Committee.- There shall be a State Level Committee consisting of,-  

(i) The Minister incharge of the Kannada and Culture Department as the 
Chairperson;  

(ii) The Chief Secretary to Government as the Vice-Chairperson;  

(iii) The Chairman of the Kannada Development Authority - Member  

(iv) The Additional Chief Secretary to Government, Department of Personnel and 
Administrative Reforms (DPAR) - Member;  

(v) The Additional Chief Secretary to Government, Department of Commerce and 
Industries - Member;  

(vi) The Secretary to Government, Department of Kannada and Culture - Member;  

(vii) The Director, Directorate of Kannada and Culture, shall be the convener of the 
committee ; and  

(viii) A Representative of the State Kannada Sahitya Parishat – Invitee.  

Provided that, in the absence of the Chairperson the Vice-Chairperson shall preside 
over the meeting of the State level Committee.  

(b) District Level Committee.- There shall be a District Level Committee under the 
Chairmanship of the Deputy Commissioner consisting of following members:  

(i) The Chief Executive Officer of Zilla Panchayat;  

(ii) The Commissioner of the City Corporation if there is a City Corporation in the 
District. In other Districts where there is no City Corporation, the Municipal Commissioner 
or Chief Officer of City Municipal Council, as the case may be;  

(iii) The Deputy Director of Public Instructions of the District;  
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(iv) The Joint Director, Department of Commerce and Industries of each District;  

(v) Project Director, District Urban Development Cell; and  

(vi) The Assistant Director, Directorate of Kannada and Culture, shall be the 
convener-Member Secretary.  

(c) Taluka Level Committee.- There shall be a Taluka Level Committee of,-  

(i) The Assistant Commissioner as the Chairperson;  

(ii) The Executive Officer of the Taluka Panchayath -Member;  

(iii) The Tahasildar of the Taluka shall be the convener of the Committee.  

(iv) The Block Education Officer of the Taluka – member;  

(v) The Commissioner or the Chief Officer of the City Muncipal Council or Town 
Municipal Council or Town Panchayath – member ; and  

(vi) The Panchayat Development Officers in the Taluka – member 

 

XXX    XXX    XXX 

 

17. General measures to be taken for extensive use and propagation of 
Kannada Language.- (1) The board displaying the name of the State Government 
Departments, Undertakings or Autonomous Bodies, Co-Operative and Public Undertakings, 
Educational Institutions, Banks, other Financial Institutions, Private Industries and 
Universities, of the officers and designations shall be primarily in Kannada.  

(2) The particulars displayed on the boards erected under the supervision of various 
Government Departments and local authorities of the State including names of roads and 
extension areas, shall be primarily in Kannada.  

(3) All Tender Notifications, Advertisements, Application forms, Digital Forms, 
Certificates and Notifications issued by the Government or Local Authorities for publication 
in Karnataka shall be primarily in Kannada.  

(4) The pamphlets, banners, flex, electronic display boards, informations, notices, 
etc., of programmes conducted by Government, Local Authorities, Institutions whether 
Aided or Un-Aided, shall be primarily in Kannada.  

(5) The Boards, Advertisements, Receipts, Bills, Notices, etc., in connection with any 
project undertaken by the Government or implemented with any kind of consideration, 
grant concession from Government or allied Institutions or Local Authorities shall be 
primarily in Kannada.  

(6) The upper half portion of boards displaying the names of Commercial, Industrial 
and Business Undertakings, Trusts, Counseling Centre‟s, Hospitals, Laboratories, 

Amusement Centers and Hotels etc., functioning with the approval and sanction of 



7 
 

 

Government or Local Authorities, shall be in Kannada and lower half can be in any other 
language.  

(7) As far as possible all the Industrial and other consumer products manufactured 
within and sold in the State shall bear the product name and direction for use, if any, in 
Kannada apart from any other language.  

(8) In all the boards displaying advertisements and notices published for the 
information of general public in the State, a fixed percentage of the content shall be in 
Kannada. The classification of advertisements or percentage of Kannada portions of 
advertisements to be displayed shall be as prescribed by the State.  

(9) Every industrial establishment in the State owned by the State and Central 
Government, Public Sector Undertakings, Banks and Private Industries having more than 
one hundred employees shall establish,-  

(a) „Kannada Cell‟ headed by senior employee of the organization having knowledge 
of Kannada for the purpose of usage of Kannada Language in day-to-day work functions of 
the organization and to carry out such other functions as may be prescribed. 

 (b) „Kannada Kalika Ghataka‟ (basic Kannada Teaching Unit) for nonKannada 

speaking employees. The Government at the request of such establishments shall provide 
necessary teaching staff and study materials at their cost.  

(10) Every person employed in Banks and other Financial Institutions situated 
within the State of Karnataka shall use Kannada language also in all its communication 
and correspondence with the public. 

 

XXX    XXX    XXX 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

Govt. Press, Vikasa Soudha, Bengaluru, 10th Feb, 2024, P7, W.D. , Copies 500 




